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3.ORDER DAT 16.-3-2001. 

we have heard Mr,I.V,RaI1KIas,1d. 

counsel for the Applicant and shri A.K. 

gose,learned SenIor standing Counsel for 

the Respondents and have also perused 

the recotds. 

In this Original Application 

the applicant has prayed for a direction 

to the ResPondentS to count his serviCes 

as Dresser for the purpose of promotion 

in LSG cadre.He has also prayed for 

countirighis service as Dresser for the 

purpose of seniority and other 

pensioflary benefits. 

RespondentS have filed counter 

opposing the . prayerS of the applicant. 

NO rejoinder has been filed. 

L5. 	or the 	rpOSe of considering 

this Oigiflal AppliCatin it Isnot 

necessary to go into too many facts of 

this case.The admittel,ositiofl is that 

the aj.plicarIt was originally appothted as 

a Dresser in P&T Dispeflsary,CUttack on 

l. 7.1 96 sb 	he was app 0th ted 

as subst3fltVelY against the post.e 

J(09 applicant appeared at the Departmental 

examinatiOn for the post of clerk. fie was 

~ successful in the 

ot his tainiflg he was 
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appointed as £stai AsS1stt an 3.a,1S1.raer 

is that for the purose of 	pr--motion under 	023? 

scheme which is qiven 	after 16 years of service, 

his peciod of service as Dresser should be taken 

into consicleretjon.The service of the petitioier as 

Dresser was in the scale of 	.e-llo/. with usual 

DA. ReSPOfld1ts have pointed out and this has 

not been denied by the applicant by filing any 

rejoinder that the 	post of Dresser was 	in Gr.D. 

Only after 	joining 	as P.A. on 	 th€ 

applicant Came in Gr.C?e Circular dat€d 7.12. 

133 atnure-ç/1 lying down 	the 	conditions 

of promotion under OTBP scheme which Came into 

f0e w.e, f. 	30,11,1Se3 it was provided that all 

officials belonging to oasic grade in Gr.0 and 	D 

to which there is no direct recruinent and who 

have completed 16 years of service in that grade will 

be placed in 	the nect higher grade. The applicant 

has joined as postal 	Assistant in AUg.St,1931 

and 	accori1i ngly his eligibi]. ity for promotion thder 

Op comes w,e.f, 	August,1997 after passage of 

16 years. This has also been mentioned oy CPMG 

in his letter dated 21,8.1995 at 	Annxure_W2.It 

has been submitted by learned counsel for the 

petitioner that even thogh the CPMG had indicated 

that the applicant is entitled to oe considered 

for promotion under O3P scheme w. e. f. 3.8.97 

in aca1 practice no promotion has yet been given 

QsJL. 
tQ him. in view of this 	the Departmental Authorities 

to consider the case of aplicant if the same 
4fri. 	not 
has alreaiy/oeefl done 	for promotion under 

scheme w. e. f. completion of 16 years from the date 

of his joining as P.A. and give him the promotion 

- if already not given from 	3.8,199 	with all 
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conseential benefits and service oenefits.-Ip •i 

of th4stie prayer of applicant for counting the 

service as Dresser for giving promotion under 0T3P 

\ç 	 scheme is held to ôe without any merit and is 

\L C 	k reject. The first prayer of the aplicant is 

disposed of accordingly. 

with regard to the second prayer of the 

applicant the applicant has 1--,rayed that his service 

as dresser should count towards perisionary benefits. 

AS respondents have themselves pointed out in 

para-4.A of the counter that the applicant was 

substantially appotht& in the poet of Dresser 

from 203. l97bviously therefore, his service 

from 20.3.1975 will, count towards pensiOflary 

oenefits.So far his service from 68 to 1975 is 
not 

conCem5 from the counter it isclear 

as to what the nature of his service.if this was 

a temrar setviCe from 1968 to 1.97 then 
0. 

this will also count towards pensionary benefits 

and it is accordingly order€d. Second prayer of the 

applicant is disp0sed of as aoOve. 

The last aspect of the matter is the prayer 

of the applicant that hi service as Dresser should 

count towards his seniority as pA.This prayer is 

withoutany merit because the seniority will be 

counted only from the date of joining in PA.This 

prayer is rejected. 

B. 	In the result, the C.A. is allowed as 

aOve.No Costs. 
II 

(G.NALASIMHAM) 	 SbW2;i-  sô;') 
MEM3 (JuDICIAL) 

KNi/CM. 


